FI TEM NO. 92 REG STRAR COURT. 1 SECTI ON XV

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

BEFORE THE REG STRAR M K. HANJURA

Petition(s) for Special Leave to Appeal (G vil) No(s).27841/2010

M S PFI ZER LTD. Petitioner(s)
VERSUS

STATE OF UP AND ANR Respondent ( s)
(Wth prayer for interimrelief )

Dat e: 13/04/2011 This Petition was called on for hearing today.
For Petitioner(s)

M. P.V. Dinesh, Adv.
For Respondent (s)

M . Mbhan Pandey, Adv.
M. Shrish Kumar M sra , Adv

UPON hearing counsel the Court nade the foll ow ng
ORDER

The I d. Counsel for the petitioner is present.

None for the respondents.

Respondent No. 2 has already filed the counter affidavit
as is palpable fromthe perusal of the office report.

The 1d. Counsel for the respondent No.1 has neither
appeared before this Court today nor has he filed the counter
affidavit on behalf of the said respondent.

Since the matter is a conplete one, appropriate steps
shal | therefore be taken by the Registry for listing the sane
before the Hon ble Court on its own turn

(M K. HANJURA)

Regi strar

hj



